APPENDIX - 2Q

FORMAT OF END USER CERTIFICATE
(Refer Para 2.35 OF HBP)

GOVERNMENT OF INDIA

END USER CERTIFICATE
1. Exporter (Name & Address):
2. Importer (Name & Address)
Description of Goods Quantity | Value

It is certified that the importer named above has undertaken:

- To import the item into India and not to redirect it or any part of it, to another destination before its
arrival in India.

- To provide, if asked, verification that possession of the item was taken.
- Not to re-export the item without the written approval of the Certificate Issuing Authority.

- Not to retransfer within India the item(s) specified in this Certificate without the written
approval of theCertificate Issuing Authority.

- To obtain permission in writing from the Certificate Issuing Authority prior to any change in end-

user which shall be preceded by the new end-user notifying the Certificate Issuing
Authority that he/she agrees to the conditions contained in this document.

Date: ,
Signature

Designation

Official Seal

Note: This import certificate is not a substitute for import Licence in respect of the items
mentioned as restricted under ITC(HS) and an import licence, in addition to this
Certificate, will have to be obtained wherever required for such items



